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{d) The allocations of imported
palmolein to States/UTs from the Central
Pool during February-Cutober, 1996 have
been suitably restricted so as to kecp
within the permitted limit of total import
of 2.00 lakh MTs. Accordingly the
allocations to the major palmolein
consuming Statcs like Andhra Pradesh,
Gujarat, Karnataka, Maharashtra and
Tamil Nadu have been reduced vis-a-vis
the demand received from them. Central
Government is making available the
allocated quantity of imported palmolein
from the storage point of STC/HVOC to
the nominees of the respective States”
UTs. The responsibility for further
movement/distribution of the edible oil
rests with the State Government/UT
Administrations.

txport of Marine Products from Andhra
Pradesh

870. SHRI V. HANUMANTHA
RAO: Will the Minister of COMMERCE
be plcased to state:

(a) whether it is a fact that exports of

marine products have declined from
Andhra Pradesh in 1995-9¢;

{b) if so, the reasons therefor;

(c) whether MPEDA has not given

sufficient emphasis to marine exports
from Andhra Pradesh; and

(d) if so, the reasons and details
thercof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
BOLLA BULLI RAMAIAH): (a) and
(b) The exports of marine products from
Andhra Pradesh have declined in terms
of value in year 1995-96. The decline is
attributed to recurrence of disease in
some of the shrimp farming areas, forcing
the farmers to harvest under sized
shrimp. Besides this the sluggish
economic condition prevailing in Japan, a
major market for shrimps, was also a
factor contributing to the decline.

(¢) No, Sir.
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4y Does not arise.

Comprehensive Central Legislation for
Agricultaral Workers

871. SHR! NAGENDRA NATH
GIHA: Will the Minister of LABOUR
be pleased to state:

{a) whether draft comprehensive
central legislation for agricultural workers
has been prepared;

{b) if so, the main features thercof;
and

{c) by when it is likely to be introduced
in Parliament?

THE MINISTER OF LABOUR
(SHIR M. ARUNACHALAM): (a) Yes,
Sir.

{b) The proposal seeks to provide for
regulation of employment and conditions
of service of agricultural workers and to
provide for their welfare.

{(c) The proposal is at an advanced
stage of consideration and the necessary
Bill will be introduced in the Parliament
as scon as possible.
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Privatisation of Coal Mines

874. SHRI SANJAY DALMIA: Will
the Minister of COAL be pleased to
state:

(a) whether Government have decided
to privatise coal mines;

(b) if so, the action taken so far in this
direction; and

(c) the details thereof?



